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geemangy ia Frbauary. shd Mach, - 1976
a8 against che;r ostirmates of 1150 and 1200
tonntes respectively. As decided at the
méicting, airlines ‘operared ewra  cargo
fiights and uplified 469% tornes of gar-
ments on ther scheduled and extes flights
duting May, June and, July, 1976 agamst
the prolected capacity requremert of
3500 tonnes indicated by rhe Garment
Exporters® Associaion. Al the backlog
at Delhi has already becn cleared.

Sinularly, as a cesult of measures taken,
the backlog of export carge at Bombay
.8 reported to have been clared.

S cpantntay

12,00 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER GoiD {CONTROL)
ACT, 1968 AND UNDER CLSTOMS ACT. 1962,

CENTRAL EXCISE (29TH AMDT ) RULLS,
1976 AND A STATEMENT RE LAYING OF
NOTITICATION

THB MINISTEL O STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE)

I beg to lay on the Table —

ﬁx) A copy cach of the following Noti-
ficaons (Hindi and Enghsh versians)

uad -r sub-section (3} of section 114 of the
Gold (Cortrol) Act, 1968 —~—

(1) The Gold Contro! (Forme<, Feeg
and Miscelhireous Matzers)
Second Am hdm-rt Raules, 1976,
publishtd o Not fication No.
SO. soE 1 Guazeute of India
dated the 30t July 1976

{1) The Gold Conwrul  (Lic reng of
Dealers) Am rdment  Rules, 1976,
published in  Nouficaion ~ No.
S.0. $08(E) 11 Gazetic of India
dated the 30th July, 1976

{Placed 1n Library. Sce No LT-1115¢/76)
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(2 A cop o the Cmres) "Bk (Twen-
Aleth- Ameniiiient) Ryles, 1976 (Hindi
Wind  Bnglifh vemfons)  publiiked in
Notiication Ro! &.5.R. 1179, In Gezene
of India duted the 7th Augtust, 1976,
under sechon 38 of the Central Exorses
and Salt Act, 19443.

[Placed sr hbrary. Sse No. LT-11135/76)

(3) (1) A copy of Notifiction  No.
(GHN 48) GST 3:076XS. 49) (48)-TH
published in Gujsrat Governnxnt Ga-
zette dated the 17¢h July, 1976 making
am-ndm. nts 10 Notification No.(GHN 627)
GST 1070 (8. 49)-TH dated the 29th
Apul, 197°, under sub-section (3) of sec-
tion 49 of the Guarat Saks Tax A,
1969 vead with clause (c)(in) of the Pro-
clamation dated the 12th Merch, 1976
issued by the Presidentin relation to the
State of Gujazat.

(1) A statemert  (Hmndi and English
versions) expluning the reasons for not

laving the Hirdi version of the Notifica-
tion

{Placed wn the hbrarv. Sec No LT-
11156/76).

(4) A copy each of the followmng Nou-
ficattons (Hind: and Enghsh versjont?
urder section 159 of the Cuttoms Act.
1962 =~

) G S R. 4831(B) to 433(E} publishcd
in Gazette of India dated the 26th
July, 1976 together with an ex-
planatory m¢morardum.

tu) G.S R 742(E) publiched mn Gazette
of Iidia dated the 2nd August
1976 togethey with gn cxplanntory
nwmm'ﬂ\dum:
(11) G.S.R. 744(E) publishedin Gexzette
of Indip dated the 20d  August,
1976 together with ao explans-
tory memossndum.

(Ploced s hbrary. Sw Ne LF-
11152176}



